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Hon'bkle Mr, Justice K.Nath,ﬁ%”ﬂ VeCo
v~ Hon'lble Mp, M.M.Singh, - AJM,

L

Issue notice to the respondents qb
show cause why this betition may not Be
~ admitted. In pgrtiéular they may show
whether or not they gave any opportunity
to the applicant kefore passing the impugned

order dated 4.9.90 (Annexure -1). The cgse
is listed on 10.10.1990 when it is likely

that it may ke disposed of f£inally. 1In the
matter of interim relief also issue notice.

sd/ _ ' sd/
AeMe  V.C. . -
@_ .

- sy | ;1%

\O" \0' %C)' ‘Qﬂ% S; “N ﬂg\ '
_ . “l . | -

G- 152 My dmaéoz:o & pfns 'Z
Z'/ /«,?7 m-/m ﬁ;ﬂ/ a @\Eﬁ o
. Vad : S loticae et Unes

A AN S I vy o
I;?/W‘\/% %/[;,A, ) looer~ >elu::;

M/&w&a&;ﬂ— Jestt | e so- 3
e Ww@ Ao~ Sl T

- e, 2 pes /AW%




-

Hon'ble Mr., Justice U.C.Srivastava— V,C,

5.5.,92,

(DPS) -

) A ele
Iaod.eu—of-the order dated 18.2.92 the
respondents are direéted t0 file their reply
as the last opportunity and 6.4.92 was fixed

for hearing, &s—emch The counter bas not vet

[y e 24
been filed. Thercfore it wiif be presumed that

tke respondents are not 1nt€rfst°0 0 fllgyt
same, List this case for tomorrow for hearing.

S
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T e CIRCUIT BENCH, LUCKNOW
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————tt ir—

0.5. NO. 2\ _0f 1990(1) -

Versus
Union of India and othets . ....‘ "Reépondents.
B A | T
COMPLIATION NO, I
e
'Slo ’ :
NO. .Desqription of papers , Page No.
1. AppliCation e ' e | . g l - 14
2.‘ Annexure = 1 Order dated 4.9,90 & —

reg. deduction of
one day's salary
from applicants!

SalarYe

ey 'QOQ@¢,

Lucknoy Dated:
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IN THE CENTRaL ADMINISTRATIVE TRIBUNAL
CIRCULT BENCH, LUCKNOW

O coarere, Wirimnn—
L

vOQAQ NOQQ “ OF 1990(14)

Central Ad
Circuit ‘Bench, Lo

. Date of Filing - A2 \O\ (A0
pr bv P,

Pate of Bcctd

>
@ggu{y Registraf (:I)

mm;s*ratwc Tribe .mal
cknow

.....

SeK. Bgnerjee, aged sbout 51 years - “;———;r
X N ' vz |4

son of late R. Banerjee, presently
functioning as Chief Electricsl

Foreman/air condition Cogehing , -
Northerm\Rallway., Charbagh, anknow,

S.S. Srfvastava. aged about 45 years,
son of iate sri sheo shanker Lal,
presently'functioning,as Senior
Electrical Foreman/Pump and 0i'l
Englne, NorthernRailway, Cnarbagh,

,uuc know.

. J.Ns'ﬁripathi. aged éb@ut‘BO years, son

-of Sri M.P. Tripathi; presently function-
ing as Electxical Chargeman/alr’ Coni;ti@n/
Mtatlonary Plant, Northern ‘Railway.
Lucknoye

ReKa chbpra, aged about'39 yesrs, son o
of srifRaj Pal chopta,‘preSently funcfion-.
ing as'Electrical'Foreman/Air cond ition
Ngrfhern Railwayes qharbagh; LucknOWQ

- Se«R. anand, aged about 54 years, son of

late MJ.R. anand, presently functioning
as Elecfrica;.éhargem@n/Air Condition

Coaching; Northern;Railway:'éha;bagh,

Lhcknow. )

S.P &rivastaVu, aged about 50 years,a
son" late D.V. Srivastava, presently
functioning as Senior Electrical
Forenan (Train Lighting), Northern
Railway, Charbagh, Lucknow.

- = contd.
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S+Ce+ Tripathi, aged about 37 years

 son of §&i H.N. Tripathi, presently

fuotioning as Senior Elecgtrical
Foreman Planning, Northern Rallway. charbagh
Lucknoy. '

P.C. Mis;a, ageé about 33 years, . -
son of sri R.K. Misra, presently - )

functioning as Div}sional Trailn '
Lighting Inspector,N.Rly.,Charbagh,Lucknow. - .

Se Dixit, aged gbout 50 years, \son

of late Sager Dayal'bixit,'presently ,
functioning as Electrical Foreman‘ - | -
Town supply,\No:thern Rallway.,

Charbagh, Lucknoye :

H. Sinha, aged about 32 years, son of

_ &ri GeP. sinha, presently'funcfioning
Electrical Foreman,; Northern Railway.

Charbagho LUC kn0w.

J.P. Kurel, aged ébout 45 years, son
of gri Ayodhya Praaaﬂ, presently
functioning as Chief Electrlcal Fore-x

Man $raig Supply., alambagh, Luckn&w.‘

Mohindra singh, aged about 49 years,
son of sri Meher Singh, presently
functioning as Electrical Foreman
Head nght, eha Northern Railyay,

Charbagh, Luc know.

S.K. Tewari, agediébout‘31 years, son
Of BeSe. TewazLi, preSently functioning
as Chief Electrical Fomeman/Town
Supply, Northern Rallway. Charbagho
Lucknoy.

O.P. sharma, aged about 50 years, son
of late J.K. Dass, presently function- -

ing as Electrical Foreman/HzG, Northern

.Railway, Charbagh, Lucknoye.

/

..0.3.

v A
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15« NeNe Chaur351a, aged about 50 years,
son of late B. L. ChaurasLa, presently
functioning as Electrical Chargeman,
‘Northern Railway. statlon Charbagh, -
Lucknow.

16« Umesh Parasher, aged abbgt 34 yearé, o
~ son of lagte sri K.C. Sharma, presently '
fuactioning as Senior-Eleétricél Fore=
Mah, Bridge worksﬁop,/Northern Railyay,
Charbagh, LucknOy. -

17« SeR.5. Saxena, aged about 47 years,
' soh of lafe C.Pe $axena, pzésehtly '
~functioning as flead Train Exéminer_
(Electiical), Northern Railway, -

charbagh, Lucknoye T eee  2pplicants.

_:Versus

9

;' "1, Union of Indiga through General

- Manager. Northern Rallway, Baroda
House, New Delhl.

2. Divisional Railway Manager, N.Rlye,
 Divisionagl Office, Hazratganj,. |
Lucknoye - : : ~ . o

3. Senior Divisional Electrical
: \ o
Engineer;, N.Rly., Divisional Office,

Hazratganj, Lucknoy. Respondents

DETAILS OF APPLICATION :

1. Particulars of the order against which
'the~application is mzde. )
_ N - . - v' / X - N

The apﬁlicants hereby challenge the validy of "
. { ' _— ‘

the illegal and arbitrary order dated 4th Sept.,
1990fissued*hpdex the signgtures of Respondent NO.3

[ . .. .
directing to make deduction of one day's salary
from the applicantszzgghout affording them zny

opportunity and without intimating them in this

regard in anyimanneriwhatsoever. 3 true copy of

the aforéﬁaﬂd order'éateﬂ 4.9.1990:1is being filed

1
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©ANNEXURE=1

herewith as aggegure:; to rhis application.

- 2 Jurisdiction of the Tribunal :

The applicants declare that the subJect natter
of the order against whichﬁhexwantg.redressal

ig wlthrn the Jurisdlction of ‘the Tribunal.

3 Linitation.

~

The applrcants further declare that the appli—

- cation is within the limitation period presnrrbed

4ol

in Section 21 of the administrative Tribungls

Act 1985 .

ofthe case: o ,

' Tnat the applicadts ale challenging the validity

v Ofv‘the‘ _mdst' arbit’r ary,and U nwal ranted 'illegal; C

4.2

(AppllCants) in the begrnning of the applicatron.

443

_VaIlOUS pOSts ﬂentioned agalnst therr nanes

in the Northerh Railyay remain closed on every -

null ,nd void order dafed 44901990 passed by-

A

Respondent No.,3‘orderinglfor deduction of one

day's salaryrfrom the’a@plicentS‘ipéy.-.A true’
copy of this order daféd 44941990 has already _

been filed as annexure-1-to this applicaftion.

/

That so fgr-ae the faets of the case are concerne
the applicants are functioning under the direct

administrative'cohtrol of Respcndent’Nb. 3 on

The Respondent No. 3 is undervthe administrative

Control ofthe R spondent NOW2e

That it is wOrthyhile to mention that the office:

N

Saturday." The Saturday is working day inr the

enployees posted on Statlonary &t§t£{ duties.
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4.6

40’7

448

know on 6th of \September 1990 at the time Of

‘receiving the_séla;y for the month of august, 199

‘deduction of one day's salary from their pay of

-5 =

/

-~

That while functioning as substqntive_employees

the applicants applied for Gasual legve for
2.6.1990 on persongl grounds by making appli-

cations to their Bosses who were competent to

sanction legve. | .

That as the aforesyid casual leaves were sanc-

tioned. by the cbmpetent authq;ities and nothing

/

was communicated to the applicants in this 

regard hence the salary £or 2.6.1990 was paid
psid to the applicants in the month bf'Jﬁly 1990
as usuéi.' - ,i =

That thereafter while every thing was€going

on plagdlYQ one daY'S saléry was dgducted fromA
the szlary bill of'augu$£,_1990-bf the-Applicaﬁts

NOse 1 tO 4 gbout yhich the applicznts came to

That. as NO reasons were communicatéd to the

applicants Noge 1 to 4 fegarding the zforesasid .

Augdst‘mqnth 1990,_%he applicgnts Nose 1 t0 4 m
a representation‘reqUesting to disclose the |
Iessons ﬁo: such deduéétions and to pay back
the salary illegally deduct ed. ’ ‘

ihat thereaffer a éycloétyled\lette;/datéi 1Q.9

was,éommunicated'to the,applicanfs Nose 1 tO 4
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ANNEXURE=2
4.9
\“{/:2,

44,10

annexure-2 to this Application.

indicating’the,reaéons for the aforesid dedpction

- ev‘-'

from the sglary on the represenfafion of the -

:aéplicanté détedv8;9.1990. Through this let?er

dgted 10.9.1990 the spplicants Nose 1 to 4 were

appr ised thét since ﬁhey hgd availed mgss casﬁa;
leave On 26641990 yithout priom'éenct10p<pflthé
cﬁmpetant authority hencé!fhé'éaﬁd'éér;od h;q

been takén as no york no bafo Thé:épplicghfs“

Nose 1 tO 4 were given the letter dated 10.9.90

contalning the samething, hence s copy of one of

such letters dated 10.9,1990 gddressed to the

éppiicénts Nose ‘1 tO 4is being filed here&ith

45 donexure=2 to this application..
Th;t théiéaffef(the'applicanfs 5 to 1% shocked fo
knoy that ﬁhe Respondent No. 3 has péssedrsome
oxde;s'@ated 4.9.1996 for making dedﬁgyibn of
One day's'saléry from the pay of tne'applieants.
4 true ébpy{of the afomesaiq"order‘dated.4.9;199
has alrezdy begﬁ:filed"as-Angé%ure-l-to thié

~application.

That when the applicents Nos. 5 to 17 contacted

the €ppow Réspondent No. 3 to -knoy the reasons
“for such'deduction. the applicants were appris

I, sho N\}\f_ ) a
by lesudng a copy of the letter dated 10,9.1990

a true copy of which has alresdy been filed ae

That all the applicants are fumctionng in super

. Visory capacity at different places. The casual
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4e12

/ ‘ . -/7 -
1eaves were BVailablé to;their'crédit gni‘as
éuch_the casuai legve app;iéd by them was dul§ R
sapctigned by the-compeéent authority and accord=-
ingiy the salaiy of that déy\wéé,glso Paid to
thgmAWhile disbursing tﬁe salary fom-thél@onth

of ;;ne,1990 in ﬁhéﬁonth of July_19909

That the offices were cloged being saturday on/@>N

- 24641990 and as such ihe applicantS'Nosﬁf,giéff

'wete not reguired to perform‘ény duty on 2,6.90

‘4 013

4.14

amd as such"fhere is absolutely no'question of

deduction of one day's salary from their pay.
That it would not be out of place to mention

\

.that there i1s a lis prévailing between the4'
Workéré Uniéﬁ and sincé'one of the rival Union
hés m%niﬁul%téd_and bressuxised the Respondents\
henée‘éﬁcﬁ'iilegal deductions from the pay of the
applicahts arg being maie.. Once it has alrgaﬂy/'
béén‘fouaﬂ that fhe'applicants weie entitled for
vtﬁe salary of tge'day and it was accomiing}y paid .
to them, the éuegtfon fovrecowér.the sald agmount L
'dedugting thé.éame from the &3 salary of'the
‘appliaants does not a;ise:and Bis absolutely

illegal snd malafide.

14

/That it is‘also cafegorically stated‘thaf owl ng

to the aforesaid casual leaves, the work of the

'Respondents did not suffer at all in any mannec.

" whatsoever. The applicnts have come to know that

on the préséure exerted by the'rival‘Union the



4,15

4416

/employees a:eéatifled to'get one dav's casual

—8—

t

the matter was enquixed into by‘the Assistant

Electrical hngineer (1), DlVilenal Oifice,.

-

' Lucknow and it was ultimately found that nelther

the work of the adnlnistration sutfered any

\

dileCathHVOI any inconvenmence or losg on

A . e geemv—d
account of the aioresaud leaveszas most of the

offices were al;eady‘closéﬂ being the day

Satutdaye ADY way as nothing has been communi=

_catedfthé applicantslare not in 3 position to

file any thing before this Hon'ble Court.

That the sppiiesmt Nes®, Sri Kamal Kishore has.

now been retired from scrvice on reaching the

'agé of superénnuation on 31.8.1990 hence no

' recovery could be maﬁe'from him on the basis _

~

of impugned deductionorder,

/ /

That it is not the cése of Rpéponients thét

some payment has been mgde in excess for yhich

- deducgtions are reqpired to be/maieJ;The impugn=

ed deduction is by way of punishment by treating
, . E -

the casual leave period s absent from dutye.

Thaf the principle ofﬂ‘No Wwork no Pay' is

absolutely not éppl}cable in the present facts

N

and circumstances of the cgse{ The applicanté

were never on strike nor they did anything

“

‘against thé\intereét of the Railyay yﬂminisf:a-

tion. The gpplicants being regular and confizméf

by

~

leave which was to. their creditew~ we F%mx
foriN o vpon Nedad o U awmae
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4,18

4,19

4,20

-accord ance with law fb deduct the

inkling with the sttike which was not in

~authority under any provisions

‘order is null and void in the eyeiof lawe

That‘the dedUCtiOn.df One day;s Qéla;y from the
payrof the'appliéants withbut affoniinglthém
any opportunity and treatiﬁg them asfabsent is
pengl.in ﬁafuré. As'neitber any charge meﬁo,
was.gflen’nofvéﬁy not%ce to ﬁecowér'the pag wés

ordered nor any office order was passed in

pay nor the -

\
{

'procedure contempiated under Railway servant

/

(Discipline and Buie appeal) Rules 1968 were
folloyed hence the impugned'action of the
Respondents are yholly without jurisdiction amd

null and void in the eye of lay.

That the Respondents never communicated to the

‘applicants that the casual leaves applied by
them were nqﬁisanctiohéd. It was also never

_communicated to the applicants thagt their

applicat ions for casuagl legve wereyhaving any

Vv

‘existences

Ihat the Regpondents have ho‘jurisdiétion or
B \ : '

of 'law 10 make
. , .

_ theiimpugned deduotion'from~tﬁe pay of the

_épplicants without following the process of law.

as the Respbndents have not followed the process

14

of law and the midimum requirement of doctrine

of natural justice, fair play, the impugned

«
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5. Grounds for :elief“with 19951 provisionss:

yi)

ii)

Becaguse the applioénts were pald x salary

for the casual leave applied by them which

~

¢as sanctiongi by the compoteptvautho;ity
and “hence thgo@ame cann§£ be rocoveréd‘
from the applicants ﬁhfough fhe impugnei
omdeﬁ;i | | |
Becgusevthe impugnei“act;on is'penal in
nature and as no oppo;tunify was.eQer

atforded to the applicants in this regard,

hence the impugned order is void abinitio.

1id)

Because the Respondents ¢cannot deduct zny

amount from tﬁe salary of the applicants

 without following the provisions of Railway

— servant (Discipline and Appeal) Rules 1968,

iv)

vi)

BeCause the Respondafts have wrongly applied

“the princiflavof"ﬁo work no pay’e.

~ Becguse the Respondents hgve got no aguthority

. . r
or jurisdiction under the pevisions of 1lay

to make such deductions without £olloying

the provisions of aforeszid 1968 Rules.

\Ca»vva.o 1123 ‘\nr*r'\
BecauSe the a@pﬁieaa£=ﬁo > %8 has retired,

£rom service_hence no deduction could be made
from his pay.

Becaguse the administration suffered no loss
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: ' on gccount of the said casuagl legve.

applied by the applicants on persdnal
.ground. N
viiii.ééééuse‘the day,for whiéh ghe applicanté
applied for casual leave was s'atu:_'éay
-\‘ ,anc‘i mosf of the offices ‘we'rel alread;y clo-
sed. | |

ix) Because the casual leaves were alre§iy
tnere to the credit of the applicants ~

ami the appllcants were nhever communicated

that the applicants mzde by thém for

cacual legve were reJected by any compe-

T A tent ,—;ﬂ.lthorit:y.'\"-t> pees QQNUN“ o}’tg”““J
. - M%Wd M\M‘bf%b&l'_

%) Becauce even if the applicants' app dica-
tions for casual Léave gre.treated,to
 have been rejected, neither the Responients

could treat the szid day without pagy nor

-

the applicants éan be treated as absent
from duty., and ‘in any case if the
_abplicants are trested as absenting from

~ © duty, they are entitled to hsve reasonagble

/ ’ ¢ . }

amd édwquate 6péo;tunify'in this regard
. Bukxthexuymw tO assall the findings and

allegations.

6. Details of fhe remedies exhausted: . N

- The aPplicynts declare that‘there'is no appropriat:

~ ) ¥

L remedy available to them under the ieleVant

service Rules and as the gpplicants'Nos. ; to 4

‘4
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" have been replied vide annexur e=2 which

has been shown to the rest of the

© applicants, the épplicants h_ave’been left
with no alternative remedy except to

take the shelfer of this an'ble_Tribunal.

7.,'Matter§{n0t preViously,filei or, pending with ahy -
(. L . -~ other courts ' L |
| | 'Théfapplicang.further Qeclared that they hsd not
previouslyzgilei any'applicatioﬁ,/mﬁit.Petition
or‘sﬁit; iegarding the matter in’reép§0t of

‘}{ . - ' - which this application has'been made, beforé any

¢
roy

.céuit'or any other authority 6r any other Bench
- of the Tiibunal nbrbaﬁy/suCh appiication, writ‘
Petifion or suit is pending before any of them.
Iﬁ.case tﬁé applicants hdd previouSly.filed.apy
»sucb-apﬁlication.,writ'petition or suit, the
“;(‘f - o ' "the-staée at thch iF is;pénding, énd if decideél
the ' 14 st éf the décision should be given wlth \
referencé to the nhmber)of‘gnnexure to be given

- in suppott thereof.

- 8+ Reliefs sought:

$

“In view ofakhedfacts menfiqned_in pPara 4 above
. . | the applicangfprayﬁ for the following reliefs:

i) thaf this Hon'ble Tribunal may kindly

W

be pleased to quash the impugned order
"dated 4.@.1990 contained in annexure-i1
to this applicationso fuc & Y waldds

ii) That this Hon'ble Tribunal may kimﬂly'be-

Pleased to direct the Respondents to



“refund the gmount deducted from the

salary of applicints Nose 1 to 4s

‘iii)iak That-this Hon'ble ﬁm;bunal_maf also
be pleaSed toipass‘any other orders which

» ére foumﬁ.just and ﬁroper in,the‘circums-
t ances of %he‘case..

Grounds of reliefs sre the same as

\f*x
~ .
Y

has been given in Parla SKabOVe.

I

AN

9. Interim order, if any prayed for:

o 1 _ '_ Pending fihal deciéion 6n the application, the
applic;ngs éray‘that fhis Hon'ble Tribunai may
kindly be pleased to sth»the operaption of the.

'impﬁgned order aated 4.9.1990 dontained in Aﬁnexure
Np. 1 tpvthislappli ation g0 far‘if pértains to
applicgntg ard aiso passtéuch ofher orders which_‘,

k; :  are found jﬁSt and'propén in.the ciiéumstaécés of

§f the casé;  . /

71 o o 10;71n‘the‘evént*of applicahioq beingysent.by registered

e 'pqst,fit may- be stata&~Whether the applicapt desires
to ha§e oral hearing’ét thé admisgion stage and if so,
he shall attach a self-gddressed Postcard or Inlénd
Letter.‘at which.intimatiog fegarding,thekdate of

hearing couLa'be,sent to him.

AN

11 Particulars of Bank Draft/Post Order filed in respect

of the application feee.

12+ List of enclosures : as pPer annexures.

contd . .o 14
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VERIFICATION
o i

/

I, 8+8. Srivastava, aged about 45 years, son
of late shéo'shanker Lal, bresehtly-functioning
- | ; , , véq“,‘ .
as Senior Electrical Foremanfﬁhuapplicant NO.2
and Palrokar on behalf Of the rest of the

ap@licantgf do hereby veridy that the contents

Of paras 1 to 12 are true to my persongl knowledge

Dated: Sept (M1990.

Place : Lucknowe.
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o ' ' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

.CIRCUIT BENCH, LUCKNOW .

TR e 88 dec
CiM. AN. NO o GOf 1990‘ Qv/

IN o —

 0.p. NO. 312 OF 1990(&1 "> L

1e S;K.‘Banerjee
| v 2, s,s.[Srivaétafa
{ | © 3. J.N. Tripathi
: - 4. RK. Chopra
5¢ S.Re angnd |

60 S.P. SriVaSta%a
.;-(‘ \ \ ‘ Te SeCoe Tripa’thi

8. P.C. Misra

9. S. Dixit
10, H. sinha

11. J.P. Kurel

12, Mohindrg Singh

13+ SeKe TGWari '
14, 0.P. harma

15. NN, Lhaurasxa'

16, U’nesh Parasher

17« S R So anena

N _ ' “ o ' - : eees 2pplicants

' R ver sug’
> .
'dle Union of India throuoh General

Manager, Northern Rallway.
Baroda House, New Delhi. |

24 Divisional RallWay Manager) NoRlY.I
Divisional Officé, Hazratganj,
Lucknowe ' ‘ '

;7

3. Senior Divisional Electrical _
Engineer, N.Rlye., Divisional Office,
V" Hazratganj, Lucknowe S cee Respondnts.

APPLICATION FQR PERMLS 51 ON to FILE i

D et TUERITNS wertat VAV O S S WA R A RS

JQIN"‘ AP PLIC ATI ONe




e -

The humble applicants named above most respect-

fully submit as under s=

1. Tat all the applicynts are similarly situgted
agalnst whbm one aml the same impugnei order-hés been
paésed as Qontainé;‘in annexure-1 to this‘appiiCaé

tion.

o B | : 2. That the applicants have filed the above noted
' application against one and the same cguse of gction
arising out of the commonl\ i and they hzve

‘common interest in the matters

3.  That the applicants have‘pxéyeiifor fhelcommon
rélieﬁ and have'got jural relétianhép ald as such
a ?ingle application'is Mg intainable,

¢

PRAYER

{ . ‘ _.ﬁﬁEREF@RE it is most respectfully prayed that
this Hon'ble Tﬁibunal may kindly be pleased to pérmit
the app lic ants to file a single-app}ication'in behglf

of all the applicants forvthe sake of ends of justice.

{

- For this act qf'kindness t he applicanfs-shall

be highly obliged.

\

e D -

cknow Dated | | ADN OC ATE .
Septe| 1990, ‘ - . COUNSEL FOR/THE aPPLICANTS.

-g,,/.
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' IN THE CENTRAL ADMINIS TRATIVE TRIBUNAL

CIRCUI’I’ BENCH, LUCKNOW '

Q-2. NO. of 1990(L)
S eKe. Banerjee and 16 others cese applicnts
. Versus
Union of India and others coce Respordant s.
COMPLIATION = IT
S l. I 3 L. '
NO. Description &f papers Page No.
=
- 1.  annexure = 2 Cyclostyled letter !’”_OYD‘

dated 10.9.90 .

comnunicated to
the applicants
Nos. 1 to 4 shoy-
ing the reasons
for deduétioﬁ of

one day‘s salarye.
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‘) | IN THE CENTRAL ADMINISTRATIVE TRIUNAL
’ | : ' CIRQUIT BENCH, LUCKHOW
. Oshe NOw - 0f 1920(L)
-
» S.K. Ba.lerjee and 16 others cene  applic,nts
Vergus
Union of Indig and others ee«s . Reszpordgnts.
/ i
A,
ANNEXURE = 2.
r .
o~ , ’
A S ~Hivisicnal, 0FFco,
‘ s o Lucknou ‘
' L aad

No. Ckzmééﬁbx?z(/éfAb7ﬂﬂQI/é%”

15.9.1990

Shri S.K.Banarjea :

CEFO/AC/CB-LKD™

. » | , Sub{lbeductiona from salary bill of Auquet, 1890
L in Saptembsr, 199p
A Ref: Your repressntation datad 06,9,1990
¥ Magg

. S5ince you had availad casual lsavs on Z2.6.%0an
without prior sanction of the compatent authority., Theravara,
abovs period has been treated as % No work no pay', ’

il e -

Sr.DLv.EdertFicn]l fnntnmes,
Northarn Retluay,Lid




